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GOyT. 

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW 

4S25 

In the matter of: 

-1 

as under: 

DELHI 

Sunil Verma 

Respectfully showeth 

V/S 

Appeal No. 47 of 2025 

(IA No. 457/2025) 

Punjab Pollution Control Board & Ors. 

.....Appellant 

....... 

Short Reply by way of affidavit of Rantej Sharma, Environmental 
Engineer, Regional Office-1, Punjab Pollution Control Board Ludhiana on behalf 
of Respondent No. 1, Punjab Pollution Control Board, Punjab in compliance to 
order dated 08.07.2025. 

.Respondent(s) 

I, the above-named deponent, do hereby solemnly affirm and state 

1) That briefly submitted, the appellant Sunil Verma by filing an appeal 

under Section 16 (C) and 18 (1) of the National Green Tribunal Act, 2010 

read with Section 33B (C) of the Water (Prevention and Control of 

Pollution) Act, 1974 before the Hon'ble National Green Tribunal has 
challenged the order dated 14.04.2025 issued by Punjab Pollution Control 
Board under Section 33-A of the Water (Prevention and Control of 

Pollution) Act, 1974 directing restoration of the electricity supply to the 
Respondent No. 3 unit (M/s Sumit Knit Fab through its Proprietor, 3-B, 
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NO 

Got EIND 

-2 

Industrial Area-A Extension, Ghore Wali Road, Ludhiana, Ludhiana East, 
Ludhiana-1). 

2) That the appellant has also filed IA No. 457 of 2025 alongwith the above 
mentioned appeal for condonation of delay. After consideration of the 
matter, this Hon'ble Tribunal was pleased to pass an order dated 
08.07.2025 thereby issuing notice on IA No. 457 f 2025 to the 
respondents. 

3) That the appelant has stated in the application that there is no delay in 
filing the appeal and the same is being filed within the limitation period 

but the application is being submitted as a matter of abundant caution to 

preclude any technical objection. Upon examination of the case, it is 
submitted that date of fling has not been mentioned in any of the 

document by the appellant but on the application for condonation of 

delay the affidavit contains a stamp wherein the date 01.07.2025 has 
been mentioned. It is relevant to mention here that the Board has issued 

the order for restoration of the electricity connection of the industrial unit 

of respondent no.3 M/s Sumit Knit Fab through its Proprietor, 3-B, 

Industrial Area-A Extension, Ghore Wali Road, Ludhiana, Ludhiana East, 

Ludhiana-1 by passing an order dated 14.04.2025. 

4) That according to the provisions of Section 16 (c) of the National Green 

Tribunal Act, 2010 any person aggrieved by directions issued, on or after 
the commencement of the National Green Tribunal Act, 2010, by a Board, 

under section 33A of the Water (Prevention and Control of Pollution) Act, 
1974 (6 of 1974) may, within a period of thirty days from the date on 
which the order or decision or direction or determination is communicated 

to him, prefer an appeal to the Tribunal. 

5) That it is relevant to mention here that the present appeal has been 

preferred by the complainant and the Board has not communicated the 
order to the complainant. A question of law, thus, is involved in the case 

which requires determination by this Hon'ble Tribunal as to whether the 
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Date: 

and he/s 

6) That the deponent may kindly be allowed to place on record the present 
reply to IA no. 457 of 2025 in compliance to order dated 08.07.2025. 

complainant to whom the directions or orders have not been 

communicated can file an appeal before this Hon'ble Tribunal. 

Place: LUDHIA NA 

TARYA Nerification 

Date: 

-3 

oaloafaoas 

Wáy of affidavit of the deponent are true and correct as derived from the official 

record. Para no. 6 is prayer. No part of the above reply is false and no material 
has been concealed therein. 

Place: LuDH JA NA 

kngw arkedhia/ her 

Verified that the contents of Para No. 1 to 5 of the above reply by 

RTILTI in si 

aiama 
(Er. Rantej Sharma) 

Environmental Engineer 
Punjab Pollution Control Board, 

Regional Office-1, Ludhiana 

(Er. Rantej Sharma) 
Environmental Engineer 

Punjab Pollution Control Board, 
Regional Office-1, Ludhiana 

SignatureAttested 

NOTARYPUBLIC 
Distt. Ludhiana (Pb.) 

Deponent 

04 SLT 2025 
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